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fegeam & aifeade § a=dd &
sezfaa & ogal B sty @I g
ggEa few AT Satkar &1 wEl
FCT A1 T HegedlT 1 g3ar faar ?
R g AW 34T § fF e weger
wifew & feear @3 & 1 @wE wegeAr
TS §1 wg 37 §, A 9@ AwgeA
g1gT 39T 98T §, ql 9§ THAHE
Fra St o wefaeRT T ) 39 9%
T FATS FAT AT T 347 a8 AAADA
g § 99 ¥ aFE §, ¥ 98 ®TF
giz §, Afmam g § i forgam
q faa@ uwiegs §, ok §
fSea mgnae arfes aga § wgw
faadfosn &1 dar & fag g
HI9TET & €7 | WX OF FIWHIC &
WEA I FAAA F IAAT QI AT @
fooat 1% g@g 7 * ooy a7
T & AW 7 A F FEAT A@ar
g 5 S wsgee AT F AT GG &)
qg HKeAT F1  quA v *Mfgg GF
fegem A wvdR o1 foar &9
IHT & | qUlHeaTT WA a9 AT |
JTAT AL I3 § THETHAF & qT,
3dY @ ¥ ag A gww § f5 R
T FeiR Ak fegeam @@ § 1
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[ wag gda)

wg wEgeen agy & fr wagd)
qwar g4 | Fua § oy gar g fr
ERT q1gT & A% qAAAEAL FT gq9A
AT 9E &1 gt | AF AEEE
fr 9@ megeen a1 oif-feqm & awan
&t &, & gawar g fv fow feem o
Ag WegEl I G EAT T, I @
gQ WFF AT AT F(vAT FY FH @AT
Fifgr | wa¥ wgw fw w8 arfaw
qadr 2, I9® gqaz@ fF dF W7
aifges #1 @ fewar 2
T fwr gwwy s feves
F FT | IR TF F39¢ FgQ0 97 %
& arg ¥ AT AT § W &Y g
2 fr el & agwadr &0 87 #RT
AT 1% FE-A9AT A4y & | qfaw g
7 IFAT A g TAW §, AR wifaw
T FHAT F1  AEfas qud § | agr
faagw dvor & 1 @vr o saT AEY R
§ 99 wmgewT F IUT | A gHAA
g f& sr0aT ©F T & 1 FE-rEr
AfT & Sy o & fod a7 s
§ 3% Fe F foad Qe & fog
WA T TEG g | T T FEHR F
fo o arfgd | wvq 3 FRiR &
AR AFATET F e W ) I
T HEHT F ART J-HAAET AT TR
Tavg 7Y %9 § | F gwwman g fie fe
M o Tiirww a8 aud fv o
HogoAT IAGT WS HT GHA §, AT §
AT Bt AT § 39 g9 | 48 FgH
argar § 5 wifream ool gu &,
gifeear guw A @ 5w R, g
Al awgg AW F arg faw T wfgw
&I § 1§ Far =g g ag ame-
ffat w1 w7 R, fggenti
B TR A FX 1 K omadr F9raq
¥ fergearit 19 & 48 XA 8T
fe forg qovm 3O § 9g 9qafow
FY, SHAYY HY AR fgreeam A awww
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and Kashmir) Bill, 1968
Ia, e =t a=a & ol e o
dare @), & araar #<an g fv 36 awg
TH 9T ST T FTEAIR & @, fgrgear
& & fwe dare |4, i By faem
FT AT TEL IE TN

sy AW (IAT FIW)
fAq, FOER & g 0¥ frae a
R gmmamdsgr e Hag
aa Agt of @7 § T g e ard
Tl § g8 ;i oy & ) F aumy #y
FIlaer FT T AT | TG FHA TF qX
aw &% e fee g wfeargat #rg,
1 6T I FTIA J G497 97 FHHT AW
F< feam, % wgY arw § a7 g @i
IqF! AMSIHA 370 § §IEA FLT |
Far fefieredt & 1 & mrer oY <mgam 9v
fF 9 s aar < 1 fE g A
aE T RIS qaEE AR AG AR 3
AE § T AGAT IAAAT AT AT
2 | Bar o fF ol T, FE TR,
FE TS, Tg W AT g | AL HA AV {H
e adis RE

JrEATeaet (S mRAT A AR )
Tg A ST AT AR § )

ot Suge R gt g

FIRATEAET (S WA R AT -
dree 7w f& greg W g

St TRATAL . FIAT ST, Aq qC
“gg w1 gfeqaarfa e’ §, g STawy
ufeafs =1 &9 a@iTw@ af F%
TG |

ITANTEAH (WY HHU G @)
ag W § waw s o §

st TomTaaw ;A § wg few
ar |

JrgvTAR () GRAT A @A) -
afeT oo¥ 10 fae &, g a=a &
T Ay arer § VS faee wmod @
Lo gl Coow,



2723 Central) Laws

i AAATCAW © 7L 10w

#fe, 3afad ga s FIEATT T
TH GET AFATIL TA FAT e § )
afe®, gw wvgw & & gare gat & fodr
ger g, Wil wslY gaTe uF A9 fAa iy
FTE T MY §, SRIA 0@ HAegeal, UG
FEgedT, FT qre-are A9 foar AR g
o gag A7 OF 9 & €7 § FEAm
argr ot fr ot afer A T §
Feia & OF I A FT GAATAT g7
g ag 7 & | AfER AW AT FAAT B
ferrar 5 Ao sy F A 97 a@r w1
GO 8, ITRT FAHT A 1T TET AT HAT-
q@EF AT & FF GeF K q2qMU FE
FAF 10 T 12 T TEAT g A0
gATT 39 % § a9l g @ |
U HITA TS AE § | IAET AL &N
¥ @ HE T R AR arfEeae
FT AT qF IS TF AT BSLAT Fied,
fer AEEYE wfgd, AEEY ¥y,
uFE T FEd, a1 W e F A THS
g1 W &, TAHT THTHOT AET FH,
THT, T FI &Y I AGY I3, a9 TF
I T 7 F A1 709 & 98 T @9,
o At &, aoaEe g, JeaAs §
ITHY dY IS U G, IR W
¥ @, wwAre ¥ 1§, aufer ¥ |,
FAT U G, #G @, T 49 § §
Agaqaw &1, 7t fr Qay Tav w=ar §,
C T Al @, gA-aEET sgar 8,
T IGHT G T FT G871 {7F a1 @
g, Saat AT 9T FAI A &, CAT
feafy, e Jawds wga, A gTET
gy @, I 9O fage Y aw,
wosT 3G &1 fae @ ) 9@ ag
AT FF TF QAT |

safay & sga & TXowY & am
7 FE Argat § fo wewrT woen fowmy
g FR, A=OT a¥g ¥ gers F &
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TTRTC AT F4T § | T6 T &7
fem g1, AW, qar @ @ fa
AT T8 & A 3HF femm dF gre A @19
T AT g & | 99 $1E 0F g9
g7 &1 I 1 S TF g9 F A%
# OF T TATE AN AT AT FATAT
# At foraey A qReeT §Y s, WR
sar Ft ot W qHEg SEEY 9E,
vus fod zas 71 farar vt £

FIT gH ¥F AR SATEIRY & #719
AT T AVF R T AT FT R @
e o o &t grtas v & fayr
@ A FT I THFYT AT, 98 AT
grfaer g1 g | FE FET AT O WY
qeF FT At gy gt ar 1 fag-
i 37 KA F @, T G TG
g | 5% FT oAt g o qg
AT ATG AN BT AT AT FT q2arQ
g1 & are g, iy # gean gE, ary I
g5 2, W fEg AR qEEwH T w9y
T I @7 g AT §, 98 WIEWATAE
G T F OF 0Fd & Hqr @arg 1
ar fag wwag @7 gifas 7 & &%
qeF  FIET 141 9 I AEEL griEe
g go, feafa faredY €1 o€, ot mfax
qF FTIATTFT 7 A1 F 9o e,
AYSTaTT T /AT FT AT ST & G qA
FAT AR AT fF ag A= W FTEiR F
I &Y, AT WIT THETT F g4
F g 7@ 3 fau gfad 9w g,
14-15 97, 1947 To & To uTEo Hlo
Hqro & fumelt wegma w1 3@+ faedy
e W, H99, 9.% Qi «[7 FET ug
&\ ugel ata & F1T9 A 797 TR
¥ U q7F forgea &7 w9 dan
g, sawT gifew 29 & @y =gy 7
AT H &5 A/AT g | gR AT & Wey
TEFF TEWE | 0F TR EE |
. qE |aFa wvong fgegeat g ar 7@y
TR ¥ 78 Fel & I Y avar gud
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g SaH gfvama w gfar 7 F12 area
AT A F0 (a8 T8 ooy & a9 §
AR 3 7 F FEa13 F wHAA@ § aar
I 1 oag gEd A & 1 wifEe ®
FZ T——FTC To FATZ0 Ho Yo
F U v & BF wRgEr 9 39T @
FR qT QA w7 fagew w fra
FITT, T Y Y ST ;TS &T M-I
R qrfpeE & waT § ¥ foe oF
W1 9 To ATSo HYo HYo FT 14-15
97, 1947 o FT faeel F7 vy 1
’:“raﬁﬁsrmsr“rwwu'ar%agm
AT |

st go Wo @A (SUL WIW)
wa feegt 7 &1 a1 ) §, AR 9w
a‘rﬁ-lﬁ‘l . .

138

'I'HE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are
dealining with the Central Laws (Ex-
#ension to Jammu and Kashmir) Bill.

Y TSR . HFET F47 |

ITERTETT (S THAT WAL AW ) :
TEQTT TF IFA ST ﬁr@r g9 @
Fifery ;s SR

ot TSHATAAL © I9 9T HqIHT |

£,

FrEATETE (A AFAT WA =;T)
TET FUT | BT AEY |

MY VRAREW . BIRA AET |
fast 9z @ & 1 T 20 39 framw
g ug @ F 1 a8 vvu-fag ST A
T 3 1 g8 e fafaeex = a0
WETGR WIEET FT UF Lehe § Ia%1 §
93 AT E | AT T TETGE AT 7
28 A B AVF @91 § ag g7 far
%Y 3 7€ 1965 §o W1 TSW W H YT

[13 MAY 1968 ]

t

(Extension to Jammu
and Kashmir) Bill, 1968

foar foed S A et afema
F o fafaeer ¥ 15 wia 1 N
oW fFar gq 9 § 99w € ) a8
w7 & 1 qg T F H o W
T U § |
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“It must be remembered that the
central fact is that this is a dispute
vver territory which lies roughly
north of the 24th parallel,”

“The dispute has arisen not be-
cause the boundary is undemarcat-
ed, but because the disputed terri-
tory is in India’s adverse posses-
sion.” .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): At present we
are not concerned with this,

St TIAACIRW : 98 NWiFE &,
TET g
We are everywhere concerned with

this. How can you gay we are not
concerned?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN). We are con-
cerned with the Bill only.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI): 1If
he wants to say anything, he can -ay
within 10 minutes whatever he likes.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): All right, two
minutes more,

Y TIAAR@T
Jg  WET A 7 A A
WA WA A F W A4y
@dT T qY gy S W qE S #T
TEAT &Y IWEE R E 1 A /T AAAT
FIEHIT FT IST &1 | FTWIT ]
quaT T I3q7 § 5 5T A4 7T
nffem 3t ufeges & &7 § @8
g1

q, WA
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SHRI JAISUKHLAL HATHI: The
dquestion is whether this Act should
be applied there,

Mt AT - N9 wwer )
gifaw a7 & o7 daaa & &q §
ug fagas &mar AT 3 w@T 39y ag
wwag gt grm ? & gafad iy
g, ofmq, weRy fggag § Y
F @I E ¥ ag ot (489w & mfw-
o & &7 F a7 A7 e N ag
T AIAT FG FAA @A | Far
fF 2T o, & gAEr T T oy
g 9T ¥ W3 oA 9% F G Aaw
g ot aEE o fF qzdvEng ¥
e - 5

“The dispute has arisen nat be-
cause the boundary is undemarcated
but because the disputed tervitory
is in India’s adverse possessiop.”,

"zt 7 w31 5 gara fewrdmy g,
AT Ag AT qEiad qYT ¥ B ag
0 gfear & wgad oM ¥
yq WG o are aW@IR T 3
g
“This is what he has gaid, 1In

other words, Pakistan has chosep to
mount an armed attack on territory
on which Pakistan has never exer-
cise possession and over which Pak-
istan in fact admits India’s posses-
sion. Pakistan stands self-condemn-
ed”, '

T ITVGay FY TT AE T ST
qiforaw 5 =t aragg § 99 1985
# formr gewy faorga Swe faan g
St gwisfaz Fgt afed gEr waw
faod gam

(Time bell ﬁngs.) '
TrERIETA (! HEALT WA @)

HTgHT TTFH GTH &Y 74T |

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

1

[13 MAY 1968 ]

(Extension to Jammu
and Kashmir) Bill, 1968

(SHRI VIDYA CHARAN SHUKULA):
On a point of order. If this kind of
thing is allowed, there would be no
end to any debate. We are discussing
the extension of the Central laws to
Jammu and Kashmir, He is raising
an issue regarding arbifration, and
the Kutch Award, the validity or
otherwise of it. You have to see
whether it is being done within the
ambit of the matter under discussion
or whether it is right. With all
humbleness, I would reguest you fo
give your ruling whether this i »er-
missible in this House or nof.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Have you
finished?

2728

SHRI RAJNARAIN: I have not,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I do think
that the point of Mr. Shukla is quite
relevant. I direct that you should
deal with this matter in this way.

W TIRIEA . § ooy UF A
FRAT o HAT AFT AT HT Trg7E IS
IHET AT 3T qE § T AT ATET
AT Y GT 9 §T AL AT | AGL~
Z ZAHT e a1 A1y | "

s ol (d) ey ol
Wy S8 @€ Qf y -1 (s

- o &
T{IaEreas (*i wFAT woli @) :
ar o WY ITEw g7 T ) 43
ELEC ]
| FARTIW - AT IFH AT
qT M TG FAT e g1 AL
H&riugvi }")'L)" ‘_}-’ :(_.Qti
-ty e
tewaweaw (6 wEAT Wl
w™) ¥ faw@ 9x WET g &
&Y 1]

+ [ 1 Hindi transliteration.
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S AATTCRW 3, L, &9, (qaz
To fog faqr gzema

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Some Kash-
miri friends want to speak. I will
call Mr, Untoo. How many minutes
you want?

SHRI RAJNARAIN: ’ One hour.
FAA BT A7 WS FT G

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I cannot al-

tow. if)

i VRAAN : FT gEHT T4 |
(Interruptions.) TG 14 | AITF FZ3 &
#gl g faq ey gersitawd 3q
qwg gy FAn | gAF Arad afed
A W F WA TIWA EW
At g A q Q& afeqare F4 |

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): 1 quite ap-
preciate that we have to take into
consideration the representation and
the feelings of all concerned but my
request is, you must have regard for
the other Members who want o speak,
to the time allotted for this purpose
and for the dignity of the House. In
view of that, I would request you to
finish and I will give you five minutes
more exactly and within that I would
request you to finish and be relevant.

W <AARme - § 0% fagew
FCAT ARACE | HITHT AT 9T
¥ Fo A& vgar =rgal, W< faqar
ga qrad § 39y ARl HIT gT A9
g fqqarama gad & foar gy
sqreT gag [T F fame, sty
g7 A # IR §, TAAT w4
@Far Jrfgd | JgFr AT H
ez agr wwr o wifgd 0 ogw
qGY FIT AT wag ¥ Gy fEiee
FLWR R

and Kashmir) Bill, 1968

fiE agwgwg frag fom-
Ve gax 9 foe § 30 &1
TFEE & @ &, 9GF FT qFEW
g W & wWw & wIeag &
W g | WU g & g9l g
@ i AEY IF 370 FAHT FI
FHIT qq9 A7 | T YT 9
A OF TF & A AAAN AdET
FG A 98T FT TAY T T
T FI ST T ANT FT R Ar
IFFRTHAST #qT ¢ | AxFox qaTA
qRAT F . W A SHEE ¥
T qgiaEFETEs fa adfe
AT AEATE AT AGT &1 AT
307 faor, avFarag WS 99 S0,
ar J1se AYd AW QT gl wAN
g qEAT | gH FY AT AAT  Fgaw
2 o, A gmuaaw 0 fex
R T ¥ AgT W | FIEHIT
AT ATT WAF & FT FTHFUT
W@ zafad gawed § AwA Aaan
¥ fod, s wome A wgdfz AT
qEd ACIH AGHTTOCF AT FITAR
F oAGA AT  AFT HO q3 HIT
W HAT8E 370 gAR df@um ¥ @,
ITHT T | gAR  FEg AT FTHHIT
gmu g, 3gM MIHT fFard, gael
qUEF & | ITX! IE@E AT HAT &
T, f& 39y adi &1 Sarg 70
gafd A & wrg (1 dar adr
wral fFd FeT § 7g ag dar
WY e A

FIEHIT FT FATT TG Hegol Ty
fame @ 2, #1ofk & @@ #7
TIAQAIA A0 797 oy 4gr faqrg
IZ E, FENTF GG AU TE
fame g g @1 =7 SaTgeaATa AgE
F farrer, sfwdt sf=u dge aigt
AT g fars @ & 7% g faned
WA wa % F g % ad
gRIY, FF 3% AT SN |
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AR, | S@ g7 97
HeET | ST FAGTATH TGS AT @T A
IFIA TqH g (Fedr) #1 faar
‘Atg weget w1 fras & A &
JIEY A FARG AR, gAR 919
ag @a g a=af &1 (o, geard
qY qRT AT, YA ZHY FIE AR
FIAL FT | g9 B AT 98 &
AT EWT Y (Time bell ringsy AT TH
T ¢ | T gAT @ HoRAT KT FE
gt g wad fagi Fy aqmr sy £ ..

THE VICE-CHAIRMAN
AKBAR ALI KHAN): You said about
Confederation.

SHRI SYED HUSAIN: May I know
-whether the hon. Member has got the
wopy of the letter and whether the
<opy is lying with the Member--the

correspondence between Pandit Jawa-

harlal Nehru and Bakshi Ghulam
™ohammad? If he has a copy of thet
will he mention the date of the letter
and the contents of that letter?

s XTI © 99 9 Fgq al gH
AT 1 AT AAF ERA T FIA GO
21 WY TH 9T FB FE AE a9 G
HqIL ST & | SAFT 7 T TR & FIIH
ST F AR 1 AHFT I TAAS
£ " @it A, gw afed sagRae
N F I T FTAEATFT A AT .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You have
finished. I cannot allow any more, 1
do not want your views. Mr.
Nabiullah. ;

(SHR1

[ 13 MAY 1988 ] (Extension to Jammu

t

st eRnarw: afeniyed agfa ‘

| F WA garw ol § 99HT
T 7 € a1 9 ATAASe qolt S |

Aamgr R fmzdRs &
Hiferg, Sifad a1 9@ AR afsaE
ST BT, T F AT H TA A NG gt

333 RS—4.

and Kashmir) Bill, 1968 7732
# waw & g [ FAT ) e W
W FegeAT ¥ FAAT 9 <F E ) gAY
W Faoam & AT faa gy
R & 97 A1 fr @ @7 £ o 7 &
qIT g WITT I TfFeqim &7 aredy
gy & @AY w7 g fv wram
AT wiffam  ©F w4, 98 #
for s &1 w@ar Fam el
€ , A gEl I F 9w & 94
T wgaT & foF 15 T, 1947 oY
I T IF fIT ¥ IR IR Ow ®
LT gAT FAT T 15T /T a<g ¥
qEETT AET 8, T SHY FioAT A
ag ¥ faqifeear adl 2, =7 oot
AT FT T T WF ST AIGHT GIFTC
aq @ g, I AR ofewe o,
q&f mifeear HR afe=w T g w1 Q)
1 uF & faar os g fogafas qam
Frafanr w9 W & A7 T}
Y AHES FI AFT TATH THIT & 79
g ® & & QA 5§ avg FY -
rq g, SOy w=B1 § fr gt wife-
wm @, genfrae 9, fanfaam
ot g, .eufafy ¥ g, s qar am
ar gar Fagw & swhv oo
FIWT FT THE F ET T W FLN
gA AT gaaw A8 & 1 g ewem
& ford WRE &1 TFIX TR ITAT
IS |HT 9T [ FEAT & 79 T
gy FHA AL T F @ aredy
wdl & Sl gwwr gwwm & fa¥
za w0 & fag afqam & 370 78R
FY 21T WA, 99 H qar afiwdT T
f& wg 98 AT@Em gl AT §, @i
& FOAIT FT AT g | 99 dAF
oaT At gR 99 aF 48 wEAT I5AT §Y
W AT AR TEF F g wdd
[AT L@ FTE E N W B
o1 & 9 AW F T@ET T ALE FE

| wd %, qafad § s g e
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[=ft TwraTTEr]
e, gegfter,  afrs w gat
qfsmm, FE W) fgam

FT TF BN, TF THIE q4 | AT
W 3w i & fay qae § AR a9
qegeAT WY 38 A A

41TrE DEPUTY CHAIRMAN in the Chair]

ar § g & Fgn
e g 5@ s W1 oam
ALHTIT FT IXE & WA q1fgq AR AT
g faq arar 4T 8, ST GG AT
-|qHA agt fem s aifge wiT
X AT & & TA X BT AT
93

SHRI GULAM NABI UNTOO
(Jammu and Kashmir): Madam
BDeputy Chairman, I rise to support
this Bill. My submission on this Bill
will be confined to three points. One
& the constitutional implications and
its obligations to the State of Jammu
and Kashmir. The second point is
the question of the State subject in
the State of Jammu and Kashmir,
and the third point is the constitu-
tional obligations that may arise
with the abrogation of article 370.

Madam, Yesterday and also today
much confusion has been caused by
the varioug gpeeches that have been
made to the effect that the State of
Jammu and Kashmir is not a part of
the Union of India, that it is a sepa-
rate entity and that it has a separate
constitution. In thig respect I would
suibmit that the State of Jammu and
Kashmir is an integral part of the
Union of India and the Constitutiop
of Irdia applieg to it with the same
force as it applies to the rest of the
country. Often, the controversial
point is placed in this House as well
as in the other House that the State
hag its own constitution and, there-
fore, it maintaing ity own entity. 1

{ RAJYA SABHA 1
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would submit that the constitution

: which was framed by the Constitu-

{

ent Assembly is not a constitution
as such; it has not declared it to be
a sovereign State, The only intention
that the constitution makers had at
the time of the framing of that consti-
tution was just to ratify the acces-
sion of the State to the TUnion of
India, and it is a document of ratifi-
cation, not a document of the consti-
tution of Jammu and Kashmir. T
quote the preamble of that Constitu-
tion:

“We, the people of the State ¢!
Jammu and Kashmir, having solemn.-
ly resolved, in pursuance of
the accession of this State to India
which took place on the twenty-
sixth day of October, 1947, to fur-
ther define the existing relationship:
of the State with the Union of
India as an integral part there-
of" ve7 .

Madam, my submission is that this
document is only an evidence of the
act of ratification by the State Cons-
tituent Assembly of the accession of
the State of Jammu and XKashmir
to the Union of India. It is not a
constitution as such as we have the
Constituticry of the Union of India,
which declares the Union to be 2
sovereign State. Therefore, any con-
troversy or confusion that is being
put before the people is simply to
whip up the sentiments of the com-
mon man and {p gain political popul-
arity by saying that the Congress
Government has given a special status
and a special privilege to the State of
Jammu and, Kashmir and this has
given it a special entity.

Madam, I would here quote section
3 of the Constitution of Jammu and
Kashmir, which categorically states:

“The State of Jammu and Kashmir
is and shall be an integral part of
the Union of India.”

Not only this but to those people
who say that our Constitution or our
Parliament has no power to make
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laws with regard to the State of
Jammu and Kashmir, I would submit
that this is what is contained in sec-
tion 5 of the Constitution of Jammu
and Kashmir:

“The executive and legislative
power of the State extends to all
matters except those with respect
to which Parliament has power to
make laws for the State under the
provisions of the Constitution of
India.”

Therefore, I submit in view of these
sections that it Is emphatically clear
that Parliament is sovereign and sup-
reme in the same way as it is with
respect to other partg of the Union
in framing laws. Hence, any such con-
fusion, any such point, which is being
raised, is irrelevant and baseless...

Now, a very controversial point
that ig always being put is that the
residents of the State have a special
status or a special privilege. What is
that privilege ar.d what is that status?
I would submit, Madam, that it is not
anything special that has been con-
ferred upon the residents of the State
by the Constitution of India. Only
through article 370—when it was
framed—the Constitution-makers
thought it fit that, in view of the
peculiar circumstances, social and
economic, of the State, that particular
privilege should continue till the peo-
ple of the State deemed it fit to come
forward and state, “Now we do not
require jt.”

There is the State Subject Definj-
tion Notification. Here, Madam, I
would trace the history of this State
Subject Notification. As the House is
aware, the State, being remotest in
the Union of India, was being ruled
by the then Maharaja and his grand
fathers. And not only by the then
Maharaja; it was being ruled also by
several other monarchs, like the
Sikhs, Moghuls and Pathans. ence
a peculiar situation developed in the
State since 1889—the year when
Maharaja Pratap Singh was installed
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the ruler. I would here submit that
Jammu and Kashmir’s gpecial posi-
tion, which is being made a point of
privilege, continues from that time,
from the year 1889. Here I would
like to quote from “A History of
Kashmir” by P. N, K. Bomzai, quote
from page 643.

THE DEPUTY CHAIEMAN: Th~
scope of the Bill is quite Jifferent.
You are wanting to narrate history.
There is very little time, There e
other speakers also.

SHR] GULAM NABI UNTOO:; The
State Subject question has been dealt
with in that book, and as it is rele-
vant. I would like to quote a pos-
tion from page 643:

“For, one of the first orders
issued by the State Council on its
installation in 1889 was to change
the Court Language from Persian
to Urdu. The sudden and ruthless
change took the old State officials
by surprise, and being dubbed as
incompetent were thrown out of
job.”

Now this change from Persian fo
Urdu brought about a reaction there,
and those people, particularly the
Kashmiri pandits who were in ser-
vice were thrown out of zervice
because of the change from Persian
to Urdu, and people from the Punjab,
both Muslims and Hindus, were cal-
led in to serve the State. In this res-
pect I would quote the same historian,
from another page.
\

THE DEPUTY CHAIRMAN: Your
time iy getting over; the two minutes
are getting over.

SHRI GULAM NABI UNTOO:
Now I am quoting from page 643,

“This agitation was mainly car-
ried on by the Kashmiri pandits,
who had originally suffered from
the change-over from Persian to
Urdv and whose main occupation
was Government service*** But
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the Muslim community still remain-

ed backward and the State did
not take any active steps to en-
courage them to learn even the

three R’s.”

Here I would gsubmit that it was
since 1889 that the agitation was go-
ing on in the State of Jammu and
Kashmir that no outsider, particular-
ly from the Punjab, who was in
Government service in the State,
should be allowed to continue in ser-
vice, and this movement was being
led by the Kashmiri pandits in the
valley, and by Jammu Dogras in
Jammu province. The result of it
was that ip 1927 the then Maharaja
1ssued a proclamation on 20th April,
1927, known as the State Definition
Naotification in respect of the State of
Jammu and Kashmir and it is in this
Notification that it has been laid down
that the residents of Jammu and
Kashmir will enjoy certain special
privileges, for instance that the State
people will be having preferential
yight as far as the purchase of 1land
for agricultural purposes is concern-
ed, with reference to recruitment to
the services, with regard to the pur-
chase of land for house building and
so on, Since 1927, this law has been
there in Jammu and Kashmir and it
continues to be go.

' THE DEPUTY CHAIRMAN: That
will do.

SHRI GULAM NABI UNTOO: it
was only in 1950, when the Constitu-
tion of India was framed, that the
Constitution-makers thought it fit
that they should protect this special
status that the people of Jammu
and Kashmir cherish and it is there
in the form of article 370. In this
mrticle this gpecial protection is being
given,

Madam, I would only point out
what the implications of the abroga-
tion of this article will be,

THE DEPUTY CHAIRMAN: You
«annot do it 1n a minute. We have

N

[ RAJYA SABHA ]

(Extnsion to Jammu 2738
end Kashmir) Bill, 1968
1 to finish all the items of work ex
the day’s agenda today.

SHRI GULAM NABI UNTOO: ¥
will develop only this point and then
sit down,

Article 370 can be abrogated by
Parliament. I do not deny that Par-
liament is supreme and govereign
and it can abrogate it. That is quite
evident and obvious. But the ques-
tion arises as to what would be the
implications that would follow if
there is this abrogation of article 376
of the Constitution, All those whe
advocate the abrogation of this arti-
cle should look at entry 50 of the
Jammu and Kashmir Constitution.

THE DEPUTY CHAIRMAN: At this
rate you will take a lot of time.

SHRI GULAM NABI UNTOQO: 1f
they read this entry and the other
articles they will find that they can-
not abrogate this article 370. Rather
the Constitution of India, the Instru-
ment of Accession and the Constitu-
tion of the State of Jammu and
Kashmir, they should all be read to-
gether, When you do that and when
you abrogate htig article the question
will arise as to the area which ix
now occupied by Pakistan and over
which the Union of India has terri-
torial claim. Will this territorial
claim over that part of Kashmir that
is now under Pakistani occupation
continuz when you abrogate this arti-
cle? That is the question to be
considered. The result of the abro-
gation of this article will be that the
Constitution of Jammu and Kashmir
will vanish away and, Madam, it is
only through section 4 of the Consti-
tution of Jammu and Kashmir whick
defines the territory of the State of
Jammu and Kashmir that this eclaim
can be maintained.

THE DEPUTY CHAIRMAN: ‘That
will do,

' SHR] GULAM NABI UNTOO: 1t
towas under this provision that on the
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16th August 1947 the sovereignty and
suzerainty were given to the Union
of India. Entry 59 of the Schedule
will show that,

(Time bell rings.)

THE DEPUTY CHAIRMAN: I am
calling the next speaker,

SHRI GULAM NABI UNTOO: It is
quite clear that if the State of Jammu
and Kashmir is now in the Union of
India, it is through the Constitution of
the State of Jammu and Kashmir
that we can claim sovereignty over
the area now occupied by Pakistan.
Therefore, a political decision has to
be taken and this should be remem-
bered by those who advocate the
* abrogation of article 370,

' THE DEPUTY CHAIRMAN: Mr.
Chandrasekharan, please be brief,

SHRI K. CHANDRASEKHARAN
(Kerala): I am always brief, Madam.
I pnow rise only to make one or iwo
short points in a brief manner, I
do not krow why this process of
piecemeal extension of laws to the
State of Jammu fand Kashmir is being
resorted to, Even Bills that are now
pending before this House, the provi-
gsions of which we would normally
expect to be extended to the State of
Jammu and Kashmir also are not
being extended ard there are provi-
gions in those pending Bills that the
law would apply to the whole of
India except the State of Jammu and
Kashmir. I"am at a loss to know
why such provisions are being incor-
porated even ig the pending legisla-
tions. I would submit that instead
of having this piecemeal extension of
the laws, all the laws of the country
should be extended not only to the
State of Jammu and Kashmir but
also to all the centrally administer-
ed areas., This kind of piecemeal
extension or exemption does no good
to the integration of the country
because when we are having Central
legislations which do not apply to
certain parts of the country, so far
as the nation igs concerned, a differ-
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ent caste, so to speak, i3 being un-
knowirgly and unconsciously creat-

The second thing that I want o
State is with reference to clause g

here. 1t is stated in the Memorane
dum regarding delegated legislation
that clause 6 envisages delegaied

legislation by the 1ssue of Notifica-
tions., I would gubmit that every
piece of delegated legislation should
be placed before Parliament. In any
case I should have an gssurance from
the hon. Minister that these pieces
of delegated legislation for which
there is no provision for their being
placed before Parliament, should af
least be placed for scrutiny before
the Committee of this House on Sub-
ordinate Legislation,

THE DEPUTY CHAIRMAN: Mr

Bhupesh Gupta. Please take fiie
minutes, -
SHRI BHUPESH GUPTA (West
Bengal): Five minutes? Then I do
not speak.
THE DEPUTY CHAIRMAN: <ou
may speak, You see we have rot

got much time. Take ten minutes,

SHRI BHUPESH GUPTA: The
moment we get up, we are told thi.
All right. You have all the time.

THE DEPUTY CHAIRMAN: We
mus® look to the time also You have

always had your own way, Mr.
Gupta.

SHRI BHUPESH GUPTA: It is
highly discourteous to a Member to
be told, take only five minutes, You
could have waited. Now you pave
all the time. It has become a joke,

THE DEPUTY CHAIRMAN: The
Minister.

THE MINISTER OF STATE IR
HE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Madam . . . ,
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SHRI BHUPESH GUPTA: What is
the harm if the House adjourned ut
10 o’clock? Who says that the House
should adjourn at 5 o'clock? Who
decided that Madam?

THE DEPUTY CHAIRMAN: All
the other Members have cooperated
and taken very little'time. That i3
why I requested you.

SHRI BHUPESH GUPTA; All right.
You have got the time,

SHRI VIDYA CHARAN SHUKLA:
I am glad, Madam, that all the Mem-
bers who have spoken have support-
ed this measure that has been brought
forward here by the Government.
The only point that some hon. Mem-
" bers made was that this does not
extend enough, that it does not ex-
tend all the Central Acts to the State
of Jammu and Kashmir. As far as
that particular point is concerncd,
everybody knows why article 370 of
our Constitution came fo be associat-
ed with the Constitution of India
and how we have been trying to
extend year after year, more and
more of the Central laws and hLow
we have also been trying to normal-
ise the situation in the State of
Janmu and Kashmir. The Govern-
ment has also put it beyond the sha-
dow of a doubt that every inch of the
State of Jammu ‘and Kashmir is a
territory of India. There is no doubt
about that. About the future also the
Government has made its position
quite clear a number of times, that
they do not regard the State of Jam-
mu and Kashmir as negotiable terri-
tory. It is @ territory about whose
future there is no doubt and this also
has been stated and we stand by that.

3 P.M.

As far as special conditions in
Jammu and Kashmir are concerned,
I'am quite sure no Member will deny
that such conditions obtain there.
Whether we like it or not is a differ-
ent matter. There are historical
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reasong for such conditions in that
State. And it is not only in the State
of Jammy and Kashmir but even in
other areas like Pondicherry, Goa uand
other Union Territories like Manipur,
Tripura, etc. we do handle matters
differently than in the rest of the
country, The other day we were dis-
cussing a measure which sought to
extend certain Central laws to the
Union Territory of Pondicherry and
then the hon. Mr. Chandra Shekhar
made a point that we should extend
all the lawg to the Urion Territory of
Pondicherry, At that time 1 had the
occasion of explaining that because of
historical reasons, because of special
circumstances prevailing there, #
would be far better if we took a lit-
tle time and gave the chance to the
local population to adjust themselves
to these matters., The hon. Dr.
Mahavir whe is not present here
made certain observations. He was
placing his party’s point of view re-
garding Jammu and Kashmir, Ido not
have much to say on that because
their viewpoint is well known, They
want everything to be done in Kash-
mir and they want the abrogation of
article 370 and al} that. But I may
just say one thing. He said that we
have been acting in regard to Jammu
and Kashmir under pressure from the
United States cr from the Soviet
Union. Madam, this is something
which no responsible Member should
say. As you know, as far as the
State of Jammu and Kashmir is con-
cerned, we have tried to evolve a
national policy and that national
policy has been endorsed by Parlia-
ment geveral times. We have not
gone beycnd that national policy
which has been endorsed by the na-
tional Parliament. If the Government
follows that policy and if it always
remains within the limits laid down
by the national Parliament, it is un-
fortunate if any Member were 10
remark that we have been acting
under pressure from foreign Powers
as far as matters conected with Jammu
and Kashmir are concerned. So,
Madam, I would like to refute this
charge which the hon. Member made
when he presented his viewpoint.
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I would like to inform hon. Mem-
bers that more than 150 Central
Acts have so far been extended to
the State of Jammu and Kashmir and
‘we intend to extend more and more
as the time comes for it. It is not a
question ¢f not treating Jammu and
Kashmir as part of Indian territory,
when we say that these laws have to
‘be extended slowly. As I cxplained
-earlier, it i3 because of the special
¢ircumstances and 1 am glad to say,
Madam, that integration, emotional
and legal, is coming about much
faster than people anticipated a few
years back and I want to pay my
iribute to the people of Jammu and
Kashmir for the way they have been
conducting themselves in spite of gll
provocations and tests of loyalty.
They proved in the most unquestion-
able way their loyalty towards India
during the Pakistani aggression on
Kashmir in 1965, Anybody who
talks about disloyalty of a few Kash-
mairy citizens of the majority com-
munity in Xashmir should at least
now stop talking of disloyalty on the
part of the majority community in
Kashmir towards India because a
~ery definite reply was given by the
people of Jammu and Kashmir to
Pakistan when Pakistan sent infiltra-
tors into Kashmir. Madam, I was a
private Member then and I had the
occasion of going to Jammu and
Kashmir in August, 1965 and I saw
myself how the people as a whole
rose for co-operation with India and
the local Government there. There
might be a few exceptions here and
there but by and large the people of
Jammu and Kashmir were with the
Government’s endeavour to protect
the terrilory from Pakistani aggres-
sion.

Having said this I do not have any
o.her point tp make. Mr, Rajnaram
said something but I do not think any
of the points that he made deserves
any reply.

Madam, I would like the House to
accept this Bill,

THE DEPUTY CHAIRMAN: The

wuestion ds— N
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“That the Bill to provide for the
extension of certain laws to the
State of Jammu and Xashmir, as
passed by the Lok Sabha be taken
into consideration.”

The motion was adopted,

THE DEPUTY CHAIRMAN: We
shall ncw take up clause by clause
consideration.

Clauses 2 und 6 and the Schedule
were added to the Bill

Clause 1, the Enzcting Formula qud
the Title were added to the Bill,

SHRI VIDYA CHARAN SHUKLA:
Madam, 1 move:—

“That the Bill be passed.™
The question was proposed.

SHRI BHUPESH GUPTA: Madam,
how much time is to be given 1o the
third reading? I should like to know.

THE DEPUTY CHAIRMAN: Ygu
may have 10 or 15 minutes.

SHRI BHUPESH GUPTA: I should
like to know. If other people take 10

. minutes and if I am given one minute

it won’t do. What do you consider
would be a reasonable discussion?

THE DEPUTY CHAIRMAN: The
time for third reading will be in
proportion t¢ the second reading
stage. You may take ten minutes; I
have told you. -

SHRI BHUPESH GUPTA: That is
rot it. What is the proportion?

THE DEPUTY CHAIRMAN: Ypu
have been long enough in the House;
you know .it.

SHR] BHUPESH GUPTA: I shpuld
like to know why . ..

THE DEPUTY CHAIRMAN: Now
if you want to speak, you speak.

SHRI BHUPESH GUPTA: Please
listen. When a Member gets up o
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speak it is not proper for the Chair
to say five minutes,

THE DEPUTY CHAIRMAN: I have
said that to other Members too.

SHRI BHUPESH GUPTA: A parti-
cular party’s point of view has not
been heard at all and you must . . .

THE DEPUTY CHAIRMAN: Are
you interested in speaking or not?
You may begin your speech.

SHRI BHUPESH GUPTA: [ am
glad all others have spoken. Differ-
ent points of view have been expres-
sed over thiy matter here and you
should yourself be interested to hear
yet another point of view. You know
that party is here.

THE DEPUTY CHAIRMAN: I was
not against your expressing your point
of view. I only requested that we are
on the last day and we must finish
our business, That is all right, you
begin now.

SHRI BHUPESH GUPTA: We
know, Madam, this is the last day,
and we have the list of business with
us. We know that.

THE DEPUTY CHAIRMAN: If you
want to speak in the third reading
you please spegk.

(Interruptions.)
SHRI BHUPESH GUPTA: If cour-

tesy is not shown to any Member
neither can the Chair

.

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAIL HATHI): The
time allotted by the Business Advisory
Committee for this Bill is one hour.
We have already gone beyond that but
certainly if the House wanis we
can

SHRI BHUPESH GUPTA: I am not
usking for that kind of thing.

oY TrerrTw : giad, gara TR
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THE DEPUTY CHAIRMAN: Mr.
Rajnarain, please take your seat. I
am on my feet.

St qAATCA : FAAT WIT HIY
Iz 9T G A1 g F|T L |

THE DEPUTY CHAIRMAN: I am
on my feet. Please take your seat.
The Leader of the House has refresh-
ed our memory that the Business Ad-
visory Committee had allotted one
hour to this Bill. Now, if Members
are unreasonable and go beyond that,
what am I to do? We must finish the
business this evening. If it 1s one
hour we can go up to, say 1} hours
but somewhere we must set a limit.
I want Mr. Bhupesh Gupta to realise
that and now give his remarks in
the third reading. 1 have

SHRI BHUPESH GUPTA: But .. .

THE DEPUTY CHAIRMAN: I have
nothing more to add.

SHRI BHUPESH GUPTA:
it.

I realize

THE DEPUTY CHAIRMAN: Then
please begin your speech.

SHRI BHUPESH GUPTA: You
have given me time. I shall say what
I have got to say.

Madam Deputy Chairman, some-
times we do feel that we are need-
lessly provoked because you know
very well and the Chair should
know. '

THE DEPUTY CHAIRMAN: Mr,
Bhupesh Gupta, when the Business

‘ Advisory Committee has allotted cer-
i tain time it is my business from the

‘E%ﬁi?@@ﬂiﬁ‘ﬁﬂ AT FE | Chair to remind Members of the time
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allotted and it is wi.hin the purview
of the Chair to direct the House ana
direct each Member. Now, I would
request you not to take any more
time, of the House but give your re-
marks on the third reading.

SHRI BHUPESH GUPTA: It is not
a question like thtat. You will have
to listen what the Member has to say
to the Chair. It is our right to make
a submission to the Chair over a
matter of procedure. You could have
asked me 1ot to speak, but having
asked me to speak, you should allow
me to speak. You cou.d have stoppzd
the diseussion at one hour or you
could have given the time to anybody
else. I never dispute it. I do not
question any of your thing, but when
a person gets up to your call, it is
not the way that immediately you
say this thing. You can say it a few
minutes later. I think you should
not say it. I think, Madam, you
have been in this House for a long
time also and so have 1 been. You
should not tell us like that.

WY THARTGN : N TF a1 T8 T
faqz @ TF g

THE DEPUTY CHAIRMAN: Please,
Mr. Rajnarain, you have had your
say. So, you must not interrupt.

SHRI BHUPESH GUPTA: At least
I am very sorry. I am not disputing
any of your rights. One feels a little
hurt. If you wanted, you could have
said the same thing two minutes later.

THE DEPUTY CHAIRMAN: 1t is
very difficult, but it is better so say
so earlier. It is better to say it ear-
lier before you start your speech.

SHRI BHUPESH GUPTA: We do
not like this thing. What do you
want? Do you want to throw us out
of the House? We only claim you
called us and you do not even extend
the elementary courfesy to us, what-
ever it is. We start the speech and
then you stop. Immediately you say
it. We did not dispute when others
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were speaking; I never dispute it. It
is for you to settle. Th.s is very
wrong and what sort of debate is it?
You should be interested; the Chair
should be interested in helping the
debate in the House by seeking the
opinion of all the sides..

SHRI JAISUKHLAL HATHI:
net go into the merits of the
rather than take other’s time?

Why
Bilj,

SHRI BHUPESH GUPTA: I am not
interested in making you listen to my
precious words. All I gay is . ..

SHRI JAISUKHLAL HATHI: I am
not also interested that way.

SHRI BHUPESH GUPTA: You
have a sense of business and we have
a sense of prestige and self-respect.
We have not come to barter it 'away.
It is better to have the Marshal used
than to be treated in this manner.
That would be much more honourable,
according to me. You cannot deal
You
know it so long. That is what I say.
You want our co-operation and we
are co-operative. When you see the
business, you can see how wmany items

you have gone through within this
period.

SHRI JAISUKHLAL HATHI: You
should now be talking about the

merits of the Bill.

/

SHRI BHUPESH GUPTA: Thére-
fere, I only would say that the small
pinpricks, whoever gives them, need
not be given. All I say is we want
to be decent. All I say is we are too
old now and small pinpricks we do
not want, men like me. I am not here
for your so-called dignity and gentle-
manliness. We know what dignity
you have shown in Punjab and Bengal.
I know that. Therefore, Mr. Hath1,
Leader of the House, should realise
that you are dealing, if you like, with
a ruffian and I would rather be
a ruffian than allow my self-respect to
be trampled under foot by anybody
and self-respect of the Party also.
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Anyway, I wanted to say one or
«itwo things really, since I thought
otherwise it would go unchallenged.
*Otherwise, I would not have taken
your time even at the third reading
gtage. First of all, I think the Gov-
srnment is entirely wrong in its wish-
ful thinking that the integration of
the Kashmiri people with the rest of
India has embotionally taken place
fully to the extent we desire. Let us
not delude ourselves with certain
wrong ideas. We would very much
like this integration to take place. In
fact, it is essential that we should do
everything possible in our power to
bring that about, But when I see
some hon. Members from Kashmir
and from this side of the House try-
ing to show as if everything is settled
within Kashmir, well I say, do not
delude yourselves, This is a warning
I utter. I know that it is not a very
popular utierance for a Party repre-
sentative to make because of certain
jingoistic feelings in the country, but
I think sometimes we should display
a little courage in stating facts as they
are, not as we would like them fo
be. That is number one. Secondly,
I do not at all link up the gquestion
of Kashmir with the question of our
relations with Pakistan. In the pre-
sent context Kashmir undoubtedly is
our internal problem and a solution
has got to be found and we should
make efforts in that direction, I think
the situation in Kashmir calls for, for
a variety of reasons, certain special
efforts in order to achieve what we
seek to achieve or want to achieve.
That is not being fully done, Life in
Kashmir ghould be properly refashion.
ed democratically and especially in
the economic sphere. There are grie-
vances and suspicions in the minds of
a large section of the Kashmiri people
owing to a number of factors. We
should do our best to preach the
image of India, of which Kashmir is
a part, to the hearths and homes of
Kashmir that they begin to feel iden-
tification, in the same measure as
others have held. This is what I
-would like to say, but that is, again,
not being fully done.
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Now, as far as article 370 is con-
cerned, some hon. members seem to
think that it should be deleted from
the Constitution here and now. I think
it would be a wrong step to delete
it or to abrogate it completely at this
stage. This particular article is, mo
doubt, a special provision, but it has
its own historical background. The
fate of this article is interwoven with
the problem of others and the pro-
blem of integration of Kashmir, not
in terms of constitutional provisions
of legislation, but in politica] terms.
That we must bear in mind., There-
fore, I think it is not the right advice
that we are giving, On the contrary,
the tendency to eradicate article 379
should be restrained. We should not,
in the present situation, try to make
it look as if we want to thrust our-
selves in disregard of the assurances,
implied and explicit, contained In
article 370, all the more so in the
present situation. This is another
point that I would like to make.

The other point is, much has been
said about Sheikh Abdullah ang re-
lated matters. I should =lso like to
make my position and our Party's
position known. Firstly, we do stand
for a larger autonomy for Xashmir
and we make no secret about it. 1t
is no use trying to hush-hush over
this matter. We want it known that
one need not have the same pattern
of certain integration everywhere, One
need not have the same preseription
for all the people. Having regard to
the peculiarities of the Kashmir pro-
blem as an internal problem, we can
perhaps think of allowing, in a special
way, autonomy for the people of
Kashmir, certainly retaining what we
have got, by necessary political and
other arrangements. Therefore, the
emphasis should be not on the restric-
tion of the autonomy, the people of
Kashmir or the State of Jammu and
Kashmir enjoys today, but, if possible,
on the extension and expansion vuf
this autonomy within the framework,
naturally, of the Indian Union. This,
I know, again is a provocative utter-
ance, at least to some, but I believe
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would persuade anyone to see the
need for it. I know privately many
people agree with wus, but public-
y . ..

statemanship

SHR1 M, M. DHARIA: No, no.
SHRI BHUPESH GUPTA: You
know and I know it. Jawaharlal
Nehru agreed with us. There is no
‘question about it. If Mr, Dharia says
what he says, I accept it publicly and
privately, kuat there are people who
consider otherwise, Now, with re-
gard to the last aspect of it, I know
that some of the utterances of Sheikh
Abdullah are objectionable. He should
avoid those utterances. It is not
necessary for him to say such things
«nd, naturally, he should realise that
a solution of the Kashmir problem,
as far ag we are concerned, cannot be
found outside the Indian Union.
Therefore, if a solution is to be found,
as it*must be found, to the residual
problems within the Indian TUnion,
then it is necessary for him to exercise
some measire of restraint and for-
‘bearance. This iz all I say. There-
fore, some of the unfortunate utter-
ances perhaps need not have been
there on his part. But I am 3ll in
favour of exploring the possibilities
of opening a dialogue between Sheikh
Abdullah and people of his persua-
sion opn the one hand and leaders of
the Congress Government and other
political parties on the other, so that
collectively we can make an effort for
a golution. Shri Jawaharlal Nehru
4ried it, he made an effort, he had
the courage to do so, he had the im-
agination to do so, Many people
blamed him, but everybody knows he
was guided by the most wise ideas
and sincere desire about it. It think
we can recepture that kind of ap-
proach. There is no harm in that.

s

Madam, 1 fee] that here some people
seem to think, I was a little surprised
about it, that Sheikh Abdullah is no
jeader at all. Let usg recognise facts
as they are. Sheikh Abdulleh is a
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leader of the Kashmiri people. You
may or may not like him but he
happens to be the natural leader of
the Kashmiri people, This fact may
not be very savoury for many people,
but this fact is inescapable. There-
fore, proceed on that basis. Since he
show
toughness, do not always adopt an
attitude of toughness or show red eye
or make it appear as if we are
thoroughly impatient, ag if we would
like to have him handcuffed tomorrow.
This is no good attitude at all,

SHRI OM MEHTA: 1 want to ask
this. Does Mr. Bhupesh Gupta know
that Sheikh Abdullah is popular by
only appealing to the communal feel-
ings of the people there?

SHRI BHUPESH GUPTA: Obvious-
ly it is quite clear, if T am a Com-
munist, what my attitude towards
communal people is. Even the Cong-
ress members in their electiong are
making a communal appeal. You be-
ing a secular party make so patently
a communal appeal to catch votes.

AN HON, MEMBER: Not at all.

SHRI BHUPESH GUPTA: You may
not do it but there are people you
know amongst yau. You can under-
stand communal appeal should not be
made. I agree it is not a communal
problem. It may have any historical
considerations but we certainly do not
approach it as a communal question
although communal feelings are liable
to be aroused this way or that way.
But you also know that friends of
the Jan Sangh in Jammu and Kash-
mir do not make particularly secular
appeals when they talk about Sheikh
Abdullah or the Xashmir problem.
Therefore, they are quits, if it is so.
I say you are right that communal
appeal should not be there. Let us
not show a little impatience. After
all you had put that man in prison
for fourteen years without trial. This
itself is a very shocking, thing. Noa
you have seen that fourteen years ¢f
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{Shri Bhupesh Gupta]

incarceration of Sheikh Abdullah has”

not led to the solution of the remain-
ing internal problems, whether you
view it from the point of view of in-
tegration or otherwise. I think the
time has come and, since opportunity
is there, we should explore all possi-
bilities of finding a solution to the
problem of Kashmir so that Kashmir
becomes . ., -

s A wnl (wew w1w) &
oY F g AT AT F fAg T Fwaw
{5 ag gudl &1 A9 T @ § B 7o
7@y gy fasrat 1, waew e fRar
I aify 97 agEEar @ Ak a9
Woged ¥ &9 T3 FI F18 qA AT fFar
AT | A YT T qIA @ A A
o frag s & aoEMe &, a8
FH G IANS AIHT S F HT W
FWE?

SHRI BHUPESH GUPTA: As far
as you are concerned, ] have nothing
in common with you, Nothing at all,
nothing at all.

% feaw amvt : dgr 84 & I
T oTwar g

SHRI BHUPESH GUPTA: All 1
say js you have spoken your point of
view very ably, you have put a very
thorough-bred communal point of
view; you have put it.

i

5t froae ot @ wegAw A W
Y §, T8 W T AIAT L ? wq
N ot €Iy g, FEAT AR
CED S TR

SHRI BHUUPESH GUPTA: 1 have
only got up to say something else
which is I think non-communal and
secular and somewhat realistic also, I
do hope that thought will be directed
along that line instead of other lines,
whether it Is the Swatantra line cor
the lineg of our friends there, That is
about all I ‘want o say.
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yham Qe Oe gpd
ke Wl & yor o K8S Lﬁh?ﬂé’
Ut U9Pn omale 2ul &5 9n
™ e et S0 emaly
WA ST P
U o - WS LS e
o A 38 W e dlse pus
o Ul ol - - g - e
W 5wl K s pad

Sl P e S GRegsia
i 39 ep
T waw gw o fame O

TT ¥ F ag A 9gar § 5 a9
gy wfedl & fliow A *t
Haga AN aFARI AT E, Fad are A
I T HEAT &, U W A T AR
¥ FW HF § AR AT, wIE i
AR TG 1 TF 1T T 747 fgegeara
¥ qraafen 1 999 T8 79 § 7|

THE DEPUTY CHAIRMAN: There
is no need of making a speech.

SHRI BHUPESH GUPTA: Ayub
Khan is the head of Pakistan State,
Sheikh Abdullah, we think is a citizen
of India, a man whom you made . ..

Ul UAe D ot Qe opd

] d lars gpd L oy Linly
WS gan it el ¥y &5 LS S

2 td it 28T 5y &5 A LS

T dmm gdw ;& AT AR
g i = o wegeer & wmowy aEv
fr g éfea fafeor § 7 ar wgir
Ffer i ww e At wT
fs 77 sfeam fafeew 3 7]

+{ 1 Hindi transliteration.
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SHRy BHUPESH GUPTA: I under-
siand Sheikh Abdullah signed the
Constitvtion of India as a member of
the Constituent Assembly. Do ¥
understand that Sheikh Abdullah put
his signature on the Constitution of
India when it was adopted without
“Deing an Indian citizen?

st TrwrATeaw - RfET, T
wrge § A gfan qF a3
2, 99 § ger giar § b WI FTIAF
AT A TIET L.

THE DEPUTY CHAIRMAN: You
have spoken on this. Please sit down.

Y UHRATEW ; xad § o &
AT AT FZ F | WY ZFAT Gt
2 f gra gag 7o w5 I 9

THE DEPUTY CHAIRMAN: Others
have not spoken, Please sit down,
Mr. Dharia.

SHRI BHUPESH GUPTA. We treat
him only as a citizen of India.

SHRI M, M. DHARIA (Maharashtra.
1ra): Madam, Mr. Bhupesh Gupta has
Tnade a speech which may be consis-
tent with the Communist and his
party line., Whenever they are not
in power in the Central Government,
_ they want to disintegrate the country,
‘When they enjoy the Central power,
then they speak of integration.
Madam, I would like to make it very
«lear that Sheikh Abdullah has been
given undue importance. He should
niot at all be given importance. He is
doing great harm to our country and
10 the secularism of our country.
‘Sheikh Abdullah is not going on pro-
per lines. He is appealing to all com-
munal feelings, and this is creat-
ang a great danger. Let us make it
very clear that Kashmir and India
are one. There is nothing as giving
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special treatment to Kashmir. XKash-
moir is a part of India. This sort ol {
constitutional guarantee is not at all
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required. All provisions that are qp-
plicable to Indian citizens should be
necessarily made applicable to the
citizens of Kashmir. There is nothing
to make jt special. Madam, let us be
very clear that in days to come this
sort of tendency in this country on
the part of those who want disinteg-
ration in this country shall have to
be curbed at any cost, whether it is
Sheikh Abdullah or the Communist
Party o¢f Mr, Bhupesh Gupta.

SHRI ARJUN ARORA (Uttar Pra-
desh): Madam, Mr. Bhupesh @upta
in his plea for talksy with Sheixh
Abdullah has said that an opportunity
has come. I want him to explain
what is the opportunity which is
there. At the moment there is ne
opportunity for any talks on chang-
ing the status of Kashmir as Sheikh
Abdullah wants, The opportunity for
Sheikh Abdullah will come in 1972
when elections to the State Assembly
of Jammu and Kashmir will be held.
Mr. Bhupesh Gupta and others who
have some admiration for Sheikh
Abdullah should advise him to wait
1ill 1972, to organise his party wund
seek election just as the party of
Mr. Bhupesh Gupta in its attempt to
capture power at the Central has
consistently contested four elections
and lost. It is preparing for the fifth
general election. So  also Sheikh
Abdullah should be advised to follow
the example of the party of Mr.
Bhupesh Gupta and wait till 1973.

SHR1 BHUPESH GUPTA: Madam,
all that I say . . .

THE DEPUTY CHAIRMAN: I} will
be a second speech. But please be
brief,

SHRI BHUPESH GUPTA: Al that
I say is, the only opportunity .

Nt asAraaw 0 § aifgqe o
AT FIZAT | WY G FY fe w4
g Co

THE DEPUTY CHAIRMAN: 1 will

give you only one or two minutes, %
will not give you more,



2757 Central Laws
st RATeTaY ¢ AT, § g
Foga W FEIFE |

THE DEPUTY CHAIRMAN: 1 3o
not gingle out anybody; I treat every-
body in this House equally. Nobody
objects to it. 1 ask you to speak only

on matters ar~ising out of this. And
please be brief.,

st qemragw o #v owe ¥ R
FeEeg § 9F T A WY Qa1 A
Lil)

THE DEPUTY CHAIRMAN: You
should be more reasonable,

ot ey & osmad 9o
ol WIW T ¥ 3T qEAT G §
& gu Aw wegear & fay §re 741 99
§ 1| WG FREET FY GHIR HTT WSl
et @ A A g 5o
A Fo9 w1 iwy § awrd
¥ g agwaEgag fF s 9w
wegeel ¥ ¥ I AT, AR G
g T 5 g a9 § amfa @
a1 A& ) A T S e d
TRy T WG wgy fwaw gfeaw
fofesm °, © wr@ F1 awfa g
FEAFEHLT T [0 g FIE)-
Zgwa T fand a3 far & 717 ag gafed
fror ¢ f wiifs ST A4S 370
WSS § 96 §I0 MR F O S
o § 1| Infad IEA W §
¥a< a8 Fg0 I 5 gwn fomaex fear
& 1 qufad § S & ara = 99w

ey ¥ FFAr aEw g fF oaw A|

weIeaT ¥ F3 w ag g 1 sfemw
fofeow &%  w F Efeam fafesm
A FT FYA B FIEHR A $ §I-3@
] fSqaT ®wOF W7 SEAT SIEAT g, 89
WY FI I /MY qIN A WA
& oy da< g 1 FTEHI EF I #Y
Tt fog ey o @ =it g,
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T T X gw A% ¥ fay  dw
g1 o, TR T 4, 6 fer @ aR
gH g3 Qe 1 g3 AT gfea 77
WY & T & ag ww & fay dave g

SHRI BHUPESH GUPTA: Al ¥

would like to say is, I say opportunity
because physical . . .

2155

(Some hom. Members stood up.)

THE DEPUTY CHAIRMAN: Na
more. I am not going to give any
other body any chance,

SHRI GULAM NABI UNTOO: [
want to knyw about a question from
Shrj Bhupesh Gupta whether he
would fight the election on two con-
ditions. Onmne is that there should b=
no condition about subscribing oatii
of allegiance to India under the Cona-
titution and another is that there
should be an impartial agency other
than the Election Commission of Indis
What does he say about these?

SHRI BHUPESH GUPTA: Why
should my points be misunderstoad?
I said, ‘opportunity’ because he ig out,
his physical availability is there. That
is all. If it is possible, talk with him;
if you do not want to, do not. As far
as the other thing is concerned, it ;s
most unfortunate to say thag I am
pleading for him. No, I am pleading
for the people of Indta and Kash-
mir . ., (Interruptions.) Mr. Dharia.
I know, you at least tolerate me, I
am an Indian. Tolerate me. All I
say, Madam Deputy Chairman, is this.
1 know Sheikh Abdullah, what he has
been doing. When I have any idem
of dealing with him or talking t{o him,
I will do so, talk to him, only as an
Indiap citizen. I do not enter info
a discussion with one who does not
say that he is an Indian citizen. When
Jawaharla] Nehru also falked to him
in 1964, he did not talk to him a5 a
foreigner. This is the thing.

As far as the other thing is concer-
ned, it is settled. Kashmir is a part
of India, I again and again say: Nc
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sodution is even conceivable outside
the Indian Union. But I only sugges-
ted, having regard to the special cir-
cenmsf{ances

SHRI M. M. DHARIA: What are
they?

SHRI BHUPESH GUPTA: Is it
not possible for you to think of some
better accommbudation within the In-
_ dian Union because after all, we need

not be rigid; if we are firm in funda-
mentals, we can be flexible on secon-
dary matters.

THE DEPUTY CHAIRMAN: Mr.
Shukla. .

SHRI VIDYA CHARAN SHUKLA:
Madam Deputy Chairman, 1 do not
Jnow what barometer the hon. Mr.
Bhupesh Gupta has to judge the emo-
#onal integration of the people of
Kashmir. It is quite clear, as I said
earlier, that their patriotism and thewr
oonduct during the  aggression by
Pakistan in 1865 showed that they re-
garded themselves as part of India.
And later on—aof course in the earlier
elections—and also in the 1967 elec-
tons the Plebiscite Fronf had put up
its candidates. There was regular elec-
t#lon under the auspices of the Elec-
tion Commission and the people who
were supporting the integration of
Kashmir with India and who pleaded
for it, they won the election. There
have been several unopposed returns.
There were election petitions. The
election laws are there tp protect any-
Body from any irregularity that might
be committed; in an election in case
certain irregularities are commilted.
But I would say here that by and
Iarge the elections were {air in Jammu
and Kashm'r and they reflected the
will and the needs of the people of
Kashmir. The Commuuist Party of
India, of course, has been shifting its
position on Kashmir, What they said
earlier about Kashmir thevy do not
say that now. They have shifted their
position. It is obvious

I have already made the position of
the Government c'eap about this
matter. And there is no question of
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reopening the question of the intro
tion of Jammu and Kashmir w.t:
India. We cannot talk sbout tois
! matter {o anybody, neither to Sheikh
1 Abdullah nor to anybody who plead
for such a thing as this, There is
question of talking like that. I i
say that such a talk as iz done and
Mr. Bhupesh Gupta was doing doe
lot of harm to the emotional integ:
tion of the people of Jammu
Kashmir with India. Such duubts
they are sought to be created like t
they do the greatest harm to nati.
integration. Nobody should have -
doubt in their mind about the 1o’
of Jammu and Kashmir and it,
integration with the rest of tho ¢ .
try. I wi'l request hon, Mr. Bhoe 7
Gupta who has a lot of politica’ )
not to say things which are huir i
to the interesis of the country an
interests

SHRI DAHYABHAI V. PATLI. 1©
does it delibertely.

SHRI BHUPFESH GUPTA: U
point of order. He is creatin; t

1

i

SHRI VIDYA CHARAI SHI
May I seek your protection, 1.
1 am in possession of the floor

SHRI BHUPESH GUPTA:
in possession. What do 1 say !
I ask

SHRI VIDYA CHARAN SH.» '
am . . .

THE DEPUTY CHAIRMAY
Gupta, you have expressed yoi .

SHRI VIDYA CHARAN h
Madam, he is very much Intol
others’ views. I have heard ;

13

patiently and absolutely witl- « oY
interruption. And he must h .« teas
much of patience toward; o' « Tiw
is just like a child who jur T on
something is not to its liki. i{a

must be able to .

SHRI BHUPESH GUPTA: 1,
titled to say

R E G
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SHRI VIDYA CHARAN SHUKLA:
He should allow others.

. SHRI BHUPESH GUPTA: You can-
not distort.

THE DEPUTY CHAIRMAN: Mr.
'&Gupta, please sit down.

SHRI VIDYA CHARAN SHUKLA:
He should allow me *> differ from
him, he should not be so intolerant.
And even if he does not agree with me,
why does he jump like that and try to
prevent me from saying my point of
View,

' SHRI BHUPESH GUPTA: Only you
do not distort my point.

SHRI VIDYA CHARAN SHUKLA:
One very surprising thing is that Mr,

Bhupesh Gupta who claims to be non- |

communal and claims his party to be
non-communal, is pleading for nego-
tiation and talking with a person
who, he concedes, is taking 5 commu-
nal line in Kashmir. This is some-
thing of a very surpris'ne paradox of
‘their approach towards Kashmir, He
said in answer to a Member's question
‘here that Sheikh Abdullah is taking a
communal Yne and still he says . ..
(Interruptions.) I would sav that we
refuse t{o talk to Sheikh Abdullah as
lohg as he does not chande his &tti-
tude towards communa‘ism, towards
thic country and towards the integra-
tion of Jammu and Kashmir. There
ean be ro question of talking with
Sheikn Abdullah unless he behaves
like an Indian citizen,

SHRI BH'JPESH GUPTA: A lot . . .

SHRI VII>YA CHARAN SHUXLA:
Y agree with what the hon. Mr. Dharia
has said that this is being done deli-
berately by the Communist Party of

India and it is not a question of Kash-

mir or the people of India that they
have not heerd of They have sonie-
thing else in their bearts.

SHRI BHUPESE GUPTA: Now,
Madam
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SHRI VIDYA CHARAN SIIUKLA:
Lastly . ,

SHRI BHUPESH GUPTA: They are
cowards. They do not have the cou-
rage to face the problem.

SHRI VIDYA CHARAN SHUKLA:
It hurts the hon. Member,

SHRI BHUPESH GUPTA: Tell me.

SHRI VIDYA CHARAN SHUKLA:
Fina'ly, I would say that Mr. Bhupesh
i Gupta shoulg know from the temper
p UL NS vt Vel POic Umion s TR
with him, that public opinion is not
for the line that the CPIL is taking
and it would be advisable that they
i gave it up.

SHRI BHUPESH GUPTA: I have at
least the courage to talk like this. But
you talk to Sheikh Abdullah secretly.

THE DEPUTY CHAIRMAN: The
question is:

«

“That the Bill be passed.”

The motion was adopted.

THE LOKPAL AND LOKAYUKTAS
BILL, 1968

THE MINISTER OF STATE IN THE
i MINISTRY OF HOME AFFAIRS
‘l (SHRI VIDYA CHARAN SHUKLA):
Madam, I beg to movei—

!

| “That this House concurs in the
z recommendation of the Lok Sabha
t that the Rajya Sabha do join in the
! Joint Committee of the Houses on
the Bill to make provision for the
appointment and functions of cer-
tain authoritieg for the investigation
of administrative action taken by or
on behalf of the Government or cer-

tain public authorities in certain
cases and for matters contected
therewith, and resolves that the

following Members of the Rajy«

»



